CENTIRAL ADMINISTRATIVE W LBURAL
PREMU VAL BENCH. NEW DL

CA NU, 192572003
liis the \V“kday of Septembei. 2UU3

Hath diE SHL RULDEE SINGH, MEMBER (1)

B. %, Rawat
tgy sodvocate s Shi, G.D.Bhandar i)
W R

Union of Lidia and others

tgy sddvocabte: Sh. Kajinder Khattei)

OEDER _ON INTERIM HELLED

B Sh. Kuldip Siogh, Membeir (.4

applicant  ohallenges the transfer o der vide whicih e
has been tiransferired from New Uelhl Rallway Station aloligwitis
the  post o the Ambala Division onn adinibistiative grounds  in
public interes'. Applicant 1s woiking as @ Head Sooking Uizt
s was  posted at Delhi Main Rallway Station. L1t 13  stated
Lhat on 29.1.2003% while the spplicant was woirking at  Deihs
Mein Kallway Staticn two Vigllance [nspectors came there anud
checked the casi of the applicant, both Govi. caszh as wall as

el soval caEi, Ne discrepancy was found 1n his personal cash,

r
¢

(o8]

but thers was a sportage of K. 3737- out of tihe total
Wi, B3, d2a/ - for wiichi tie applicant hagd sold the tickets upto

ca

0

206,30 i 5. I hei 2 was O exged L NG Liveire Wl zhy

somplalnt  of overchal grng or indulging Ln malpractlces of ety

Kinda.

Z. it i Fur bhei stated that in the diocess of selling the
tickets and collecting the cash, o such occasiens whan Lhe s
iz & itot of rush. possibility of some passenger eittiner leaving
zome  amount because of lack of zhor U o rency note i making

a0y b PDayinent L@ hiwd by cannoen be vuied oui, fhe Raillway

A

N ik



CRrRh weglatal wheire the sale of tickets 1s accounted Foir, also

Cotpta s two  coluwnns,  one Foir shoitage and  the  otiner  for

L L case of excess the same L3 iremitted alongwlitin tihe
Govi. casi and 1T theire 1s any zhoitage. tie Bowking Cilerk o

duty L3 vesponslible and he has to deposit the zamne From  fils

1

e s0nal pnocket. S5 it was & ca a4

1
£18

e of zimpie shoi tage of o

fer Which the anplicant 1s accountable.

3.1t 1s fuwrther stated that 1i cash handling theis cannot b
aiy  Fradulent act  of the emplovee and at best one can be
termed a: cvaieless and 1riregulair woirkei bub cannut be maid Lo
aEve  committed  any misconduct attiacting the provisions of
arther Lthekallway Seirvants (Disciplline & Appea) ! Rules OF sy

L ) we @aochLon

i

vy way of a tiansfer fiom ore Division Lo

anothei . Howewvei , appllicant was Liansfaiired on 0,7, 200 frop
Deinl Yo New Delhl vide Annexure A-Z aud @oplicant cariied out

the transfei oirdalr s but applicant  was  suipid sed £

Lapugsived oirdeir  dated 16.6.2003 whei eby applicaint was
tiransferred with post to Ambale Division. The szaid oirder 1w
dtabted  to be bad in law because the applicaint nad joined the
New  Delin: only & month ago and that too on dntei-divi silonal

fer hasis,

YR
@, L8 s further stated that papugned o dei nas been  Lssued
1t mid-schoosl z38s3310h and seme wouid disturl the aoadesio
VTG o i @&wplicant & oenildien as 1t s wviotativse  of
Ratlway Boaid s oirder dated 6.7, 178, L s Turiies stated thai
Fre oder has nobt been passed by the comperent authnority as it

13 0ot witpin the competency ol tie ORM to CansTel U e s i

e fiom obe DIvVIsSion Lo anoither . sLnce whe posts aire

sanctiohed/ i eated/abolished by the PHOL of Uhe Faliways., 1o



¢

i ther stated that the fact of shortage of some cash dees

not o make  out o o@ case  of  misconduct  and  anter -divisieRal

tran s Ter snondd not heve been o deiad.

1

Paal e counse] For the pai tles on bnterwm ieiitel .  Slice «of
ol o, -

Le o pleaded  Lhat 1t was & case ol Dhiiy soms casiy Touna S ¥

Wt of the Sovr,  funds o accouirt of satle of tickets by the

3

epplicant and theie 13 noe complaint of any maipiractives oh 0

nEi b of ite applicant, s [ Find that appllicant has « L 1ing

facle case o challenge the transfei oidel which hes  beso

nanaaid L violation of the instiuctions l1ssusd by the Rallweay

Boai d itaelf about the inteidivisicnhal tiansfei o,

£, Accordingly, | allow tihe lntei lw ir2liet and direct the

Cespondents Lhat opeietioh 0T the 1mpugned oHider suall CEMIEL

aravead titl Lhe dispozéetl of the JA. Resgondents aire diirected
e e

Lo filse the iepiy. List on b4, L., 2605
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CRU DL SINGH )
Memiei [
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' Kespondents  had ot filsd sy veply. 1 have aesvod s





